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Church-state collaboration brings leprosy-cured Indians dignity, support
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Bengaluru, Nov 7, 2025: Manjunath Muniappa was just 8 years old when a Catholic nun
spotted him on the street during a leprosy detection survey in Bengaluru, capital of
Karnataka state in southwestern India.

Sister Mary Mascarenhas, a member of the St. Joseph’s of Tarbes congregation, brought
Muniappa to the leprosy treatment center of the Bangalore Archdiocese, where
Franciscan Sisters of the Immaculate cured him after two years of treatment.

Mascarenhas educated Muniappa until the 10th grade and helped him get a ward boy’s
job in Bengaluru’s Bowring Hospital, which is under the state government’s health and
family welfare department.

That was three decades ago.
Today, Muniappa has a stable job, a house and a family.

‘I am grateful to both the sisters and the government for helping me stand on my own,”
Muniappa told Global Sisters Report in August.

Muniappa is among more than 500 leprosy-cured people employed by the Karnataka
government under its collaboration with the Catholic Church, and leads “a dignified life,”
Mascarenhas told GSR.

The nun said that among India’s 28 states, only Karnataka employs cured leprosy patients
in its various departments. “This is a good model of how the church works with the
government in making changes in the social system,” added Mascarenhas, who is now
88.

The change was possible because Mascarenhas was a part of a team that worked with
the Karnataka government in eradicating leprosy from the state.

In 2015, the federal government recognized the church-government collaboration by
awarding Karnataka for employing more than 100 leprosy-cured patients in a year.

Former Karnataka Minister of Health and Family Welfare U.T. Khader received the award
from Arun Jaitley, then-federal minister for finance and information and broadcasting, on
Dec. 3, 2015, on the International Day of Persons with Disabilities.
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Khader later said the honor was only possible because Mascarenhas and the Catholic
Church worked closely with the state government.

Mascarenhas recalled Khader inviting her to accompany him to New Delhi to receive the
award, telling her that she was the reason the award was given.

“‘We have worked closely with the government, as leprosy eradication was primarily the
state’s priority and the church championed this mission for them,” said the Mascarenhas,
who managed to convince other departments to provide housing, education, and
vocational skills to the leprosy-afflicted.

She said the sisters campaigned successfully to facilitate government policies to include
houses under a government project for the leprosy-cured patients.

Claretian Fr. George Kannanthanam, who now coordinates a network of seven
congregations in the church-state collaboration as the director of Sumanabhalli, said the
change was possible “only because of our vision of a holistic approach to leprosy care
and collaborating with the government.”

In 1976, the then Karnataka chief minister Devraj Urs approached the Bangalore
Archdiocese to help eradicate leprosy from the city, Kannanthanam said. The government
then allotted land and funds to build a leprosy rehabilitation center on the outskirts of
Bengaluru.

The priest commended the nuns for working effectively with the government systems to
make changes in society.

“‘Many church missions are done in isolation, and that's why people look at us with
suspicion,” he added, referring to increasing attacks on priests and nuns in various parts
of India.

According to the statistics from Sumanahalli, 1,029 cured leprosy patients have found
jobs in either the public or private sector, 984 houses were constructed or renovated with
the government projects, 190 couples were helped in community marriages and 14,572
children were educated.

However, the leprosy eradication mission received a setback in 2005 when the federal
government declared that the disease was eliminated from India.

“‘Neither the state governments nor private agencies have funds now to continue the
mission,” he said.

Besides the Tarbes and Franciscan nuns, the Daughters of St. Camillus, Franciscan
Sisters of Servants of the Cross — or Jyothi Seva Society — Montfort Sisters, Salesian
Missionaries of Mary Immaculate, and the Daughters of the Church work together and
with the government to give dignity to those afflicted by leprosy and HIV/AIDS.



MATTERS INDIA, Online, 9.11.2025

Page No. 0, Size:(0)cms X (0)cms.

Sr. Sagaya Mary, superior of the Franciscan Sisters of the Immaculate’s convent in the
Sumanahalli campus, said the church-state collaboration continues at every stage of
leprosy, such as community survey and detection, treatment and rehabilitation.

The mission also includes education, imparting vocational skills, ensuring jobs for the
disabled, housing, marriage and building up their families in dignity, she told GSR.

The Daughters of St. Camillus take care of bedridden, physically and mentally disabled
children.

Sr. Bindu Maniyarackal, a Tarbes nun serving people affected by HIV/AIDS in Bijapur,
some 325 miles north of Bengaluru, finds joy in various congregations coming together
for the same mission and getting inspired from each other.

Her project is among eight centers involved in rehabilitation of leprosy patients, and other
persons with disability or HIV, as part of the Sumanabhalli network. *

Maniyarackal also collaborates with the government in the elimination of the Devadasi
system, a religiously sanctioned system that drags young women into prostitution that
leads to the spread of HIV/AIDS.

The inter-congregational collaboration strengthens Sr. Clare Mary, a member of the
Franciscan Sisters of Servants of the Cross, who directs a school for the visually
challenged in the Sumanahalli campus.

“We, too, are assisting the government in taking care of the disabled persons and strongly
believe in networking and collaborations,” she said.

Sr. Theresa Antony, a Tarbes nun who serves in Support, an HIV/AIDS home on the
Sumanahalli campus, said their congregation is mostly engaged in education and job
placement. It manages an English medium school for nearly 700 students.

Antony said their ministry expanded after Mascarenhas efficiently worked with
government departments to bring justice to the leprosy patients and those with disabilities.
“She is our role model,” she told GSR.

Sumanahalli and the network of women religious are also part of a national association
for leprosy-cured persons.

Suresh Kumar, who leads the association’s Karnataka chapter, told GSR they work
closely with the Catholic Church and the government for collective action and
empowerment.

“Every government employee from the leprosy-affected families is part of this association,
and we play a bridging role between Catholic nuns and the government to avail various
welfare facilities for the community,” he said.

Many former leprosy patients, such as Mariappa, say leprosy not only disfigured them,
but also deprived them of their right to live a decent life.
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“The nuns touched us, cured and placed us back in society as normal citizens,” said the
54-year-old, whose daughter’'s marriage was arranged by the nuns three years ago.
“Now, | have a government job earning 40,000 rupees (US$460), my children are well-
educated and employed.”

Celebrating life is part of the new life of leprosy-cured people.

On Aug. 26, GSR witnessed the birthday celebration of Varalakshmi, a rehabilitated staff
member at Sumanahalli.

‘I came here as a 4-year old with my blind parents who were leprosy-affected. Both
passed away over the years and now | am literally the daughter of Sumanahalli,” she said
as she cut the cake with her husband and daughter in the presence of Kannanthanam
and the Franciscan Sisters of the Immaculate.

Several leprosy-cured patients have received excellence awards at their workplaces.

“There are good and motivated people wherever they are,” said Mascarenhas, who wants
the church in other states to work with the government in making structural changes in
the lives of the poor and the sick.

Pradeepta Kumar Nayak, a special monitor of the National Human Rights Commission
India, told GSR that the church has collaborated with the Karnataka government in a
powerful way, “making things happen.”

He visited Sumanabhalli in the third week of August along with the Karnataka health
ministry officials and lauded the church center’s integrated model of leprosy management
as a “perfect example of private-public collaborations in leprosy management.”

(This feature first appeared in globalistersreport.org on October 9, 2025.)
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Political- police nexus in Palnadu exposed
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98720?params=LzIwMjUvMTEvVMDqgvOTg3MjAuanNvbg==

8 Nov, 2025 18:16 IST

Narasaraopet, November 8,: Former Minister and senior YSRCP leader Vidudala Rajini
submitted a formal representation to the Palnadu District SP demanding a transparent
investigation into politically motivated false cases being registered against her and
YSRCP cadres. She condemned the misuse of police machinery to settle political scores
and vowed to pursue a legal and constitutional fight to protect democratic values and
citizens’ rights.

Addressing the media, Rajini stated that certain police officials, acting under the influence
of ruling TDP leadership, were indulging in targeted harassment and fabricated FIRs.
“This is a clear case of political vendetta. Instead of upholding law and order, a few officers
are operating like partisan agents. Their actions are not just unethical but a direct assault
on democracy,” she asserted.

Rajini highlighted that false cases were booked linking her to an individual, Battula Sree
Ganesh, who is actually a TDP supporter involved in a cheating case related to job fraud
dating back to TDP’s tenure. She pointed out that even victims had approached Minister
Lokesh earlier, yet police falsely named her and her staff in the case. “When TDP leaders
are accused, no action. When we question corruption, illegal gambling dens, ration and
gravel mafia—false cases are slapped on us,” she said.

She further alleged rampant illegal activities in Chilakaluripet constituency—ration mafia,
gravel mafia, open gambling clubs—while police remained silent. “But the same police
show extraordinary enthusiasm in fabricating cases on YSRCP leaders. This selective
policing is shameful,” she said.

Calling out specific officers, she warned: “Uniforms are meant for service, not to wear
political scarves. We will not bow down. | will move National Human Rights Commission
and file defamation cases. No officer or political master misusing the system will be
spared.”

Rajini stressed that YSRCP respects law and institutions but will fight back against abuse
of power, stating, “Those turning police stations into TDP offices will face the law. We are
on the side of the people and the Constitution.”
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Supreme Court Transfers Pleas For Protection Of Mentally Ill Persons In Faith-
Based Asylums To NHRC For Monitoring

https://www.livelaw.in/top-stories/supreme-court-transfers-pleas-to-nhrc-for-monitoring-
mental-healthcare-act-implementation-309252

Amisha Shrivastava 8 Nov 2025 4:40 PM (4 mins read)

The Supreme Court recently transferred to the National Human Rights Commission
(NHRC) three pleas filed by an advocate seeking directions for the protection and welfare
of persons with mental illness kept in faith-based mental asylums and for implementation
of the Mental Healthcare Act, 2017. A bench of Justice Pamidighantam Sri Narasimha
and Justice R. Mahadevan passed the order after noting that the Central and Union
Territory mental health authorities were functioning.

“In view of the fact that the Central Mental Health Authority as well as the authorities
constituted by the Union Territories have been functioning, we are of the opinion that
interest of justice will be subserved if we direct the NHRC to monitor and pass necessary
directions after hearing the statutory authorities. In view of above, the writ petitions are
transferred to the National Human Rights Commission”, the Court observed.

In his petitions, petitioner-in-person Gaurav Kumar Bansal sought directions to unchain
persons with mental iliness kept near or inside a faith-based mental asylum in Mohalla
Kabulpur, Badaun, Uttar Pradesh, and to ensure their treatment and rehabilitation.

He also sought directions to the Union and State Governments to establish the Central
Mental Health Authority, State Mental Health Authorities, and Mental Health Review
Boards under the Mental Healthcare Act, 2017, as well as to frame rules and regulations
under Sections 121 and 123 of the Act.

He sought similar directions regarding persons with mental illness at the Hussain Tekri
Shrine in Jaora, Ratlam, Madhya Pradesh. The Court had been monitoring the issue since
2019. On January 3, 2019, the Supreme Court observed that even a person suffering
from mental disability is still a human being and his dignity cannot be violated.

On February 7, 2025, it directed the Union of India to file a detailed affidavit on the
establishment and functioning of the Central Mental Health Authority (CMHA), State
Mental Health Authorities (SMHA), and Mental Health Review Boards (MHRB), along with
details of statutory and mandatory appointments.

An affidavit was filed by Under Secretary, Ministry of Health and Family Welfare, stating
that the CMHA was constituted under the 2017 Act and notified on December 4, 2018. It
said the nomination of new non-official members was notified on November 11, 2022,
and that six meetings had been held so far, the last on March 19, 2024.
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The affidavit stated that SMHAs had been established in the States and in the Union
Territories of Delhi, Puducherry, and Andaman and Nicobar Islands, and that Union
Territories without legislatures such as Chandigarh, Lakshadweep and Dadra and Nagar
Haveli and Daman and Diu were in the process of setting up the authorities. The affidavit
further stated that Jammu and Kashmir was also in the process of constituting its SMHA.
Mental Health Review Boards had been constituted in various States and Union
Territories, with full operationalisation underway. Efforts were ongoing to fill remaining
vacancies, the affidavit said.

Taking note that the Central and Union Territory mental health authorities were
functioning, the Court held that the matter would now be appropriately monitored by the
NHRC. It directed the Commission to allocate case numbers to the transferred petitions
and to pass necessary directions after hearing the statutory authorities in accordance with
law.

Case no. — Writ Petition (Civil) No. 1496 of 2018

Case Title — Gaurav Kumar Bansal v. Union of India & Ors.
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Case Title — Gaurav Kumar Bansal v. Union of India & Ors.




HINDUSTAN, Online, 9.11.2025
Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN

RIGHTS COMMISSION

Hindustan

el H ATEfenT g= § wgvudt fauar wRA 9 Rremd

Tar: el | gaam & Ararient GRed s=i 8 sexul fTaRYURT 4R &1 Riebrd W siia
& B omerht | Rrefr fqumT & Ry ez 3 St sifwial o b fa7 & R g3 @
3o faam B 1 AFEIfIeR SmanT # erR fRiemd § fadeh 4 3 enferd wexal § s=it &
UIfad &1 & ARY |

https://www.livehindustan.com/bihar/sitamarhi/story-investigation-ordered-into-
radicalization-of-minor-muslim-children-in-madrasas-201762624292917.html

Sat, 8 Nov 2025 11:21 PM Newswrap fgg&i , didie!

Hiamadl, fed | wexan 8§ AraiferT gy s § dheudt faaRyRT 4R o1 Risrd amd &
e grft| Srdten fraesif IRy = sReTfan, AR SHeRd, UReR, RIS 9 TRId diesf!
&I fF 1 & SieR AT @ ot $R RUIE Iuaisl S &1 Fel g | faurfia smew & smeie
T OTHd &1 S R Iod TEITad B RUI Iuas a1 ST ¢ | e faumT o faviy fAewe
i PR A f8R AU AR 1S & Ifd DI UF U $gl § [ AP AFANIBR
3TANT Tl § arg AT 3111/ 410/2025 GRR fovan a1 51 fored ufkard gRT fegR-AdTa
T W fac=h o7 I Sfay ¥U ¥ Iarad Aexdl § Hid dR R et ey a=i o
HERU fIARYRT WA, R Gl & favs S81E 1 Sgrar &, I1Y 1 S JRam FRIed
Wa;mﬁm%ﬁ%éﬁw%ﬁ%ﬁ%wmmwﬁﬁmwweﬁ
3RIY 3|

g fqumT greafie e & Ry Fdxe ff $UR A T 9 & 9fad T Sigsll & O
U3 H %o ¢ b AP AT SHUBR SN gRT fbd T GaTs # uRare! & SRIdl &t &
R, TG & G TR- AR srdsiigd HaxwT &1 qaaful - U4 fRien & e sififray
& TEY! & ded 9 S BT Wl H Ya=1 GHEd S 9 Hd HRATS Uiddad Suasd B
&1 =1 fean ma 31 faRiw fewres 3 Sl & omet § Teifta strg fald = &rd faaw &
3EX IUTAS HRM BT (G e 5, difcs aegRUTT o SN BT ST BT off Wb |



https://www.livehindustan.com/bihar/sitamarhi/story-investigation-ordered-into-radicalization-of-minor-muslim-children-in-madrasas-201762624292917.html
https://www.livehindustan.com/bihar/sitamarhi/story-investigation-ordered-into-radicalization-of-minor-muslim-children-in-madrasas-201762624292917.html

Page No. 0, Size:(0)cms X (0)cms.

s%? SWATANTRA PRABHAT, Online, 9.11.2025

-
R L

NATIONAL HUMAN
RIGHTS COMMISSION

Swatantra Prabhat

Haryana: gIRTon @t 39 gfaRid ¥ g JuRarsoR @i, Gga® $adrdg Hafad,
EIER U ]
https://www.swatantraprabhat.com/article/159335/haryana-in-this-university-of-haryana-
two-supervisors-dismissed-assistant

By SWATANTRA PRABHAT
On 08 Nov 2025 16:37:56
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over-harassment-allegations-40032742.htmi

By Jagran News Edited By: Prince Sharma
Updated: Sat, 08 Nov 2025 11:49 AM (IST)
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